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3.  Learned counsel for the applicant informs
us that 45 vacancies were. initially advertised but the
pondants have taken a decision to £3171 up all  the

vacant posts which are stated to number 216, We are,
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él%aawy informed that the applicant was intervigWead
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on 19. 6.J§\¥éfter h«xng given age ralaxation.
$ subject to- granting of age relaxaticn by the
ccmpetent authority.

4, In view of the fact that the applicant's
own prayer is for being called for dnterview after
hbwng given age relaxation and thié has bean done, it
does not  appear that aqy}nny further surviveé,ﬁh this
04. Learned counsel for the applicant has amphasised
that the applicant is entitied to regu]arﬁsat%ﬁn
after ﬁaving put  in more than 4 years of continuous

ervﬁce’but the Tribunal cannot direct the respondanis
hest can  only

to regularise the applicant and at

direct the respondents to consider the applicant for
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S Considering the fact that the respondents
have interviewad the amp]ﬁcant and the resulis are
awaited, at ek, A direction can be fesued  to  the

. S :
respondents Lo declare  the :bgul, m with  all

s possibl
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expedition. In this connection, the learnad

counsal for the applicant infarms that as wany as 106
§ore 7

persons have already joined/iHCTud1nquho Have put in
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a lesser length of service than the applicant. Th
is 211 the more reason that the respondents  should

declare the complete results as expeditiously  as

-

passible and not later than 4 weeks from today.
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6. If after declaration of the resu]t§,"3ﬁy ‘

survives, it will be open rte“'the

griewance"sti11/

tate the same through appgbgriate

applicant to agi

qriq%ﬁa% proceedings in accordance withj%aw.
: 7. This OA is disposed of accordingly. No
! (Dr. A. Vedavalli) ‘
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